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| TEM NO. 11 COURT NO. 3 SECTI ON XI

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (O No(s) . 7966/ 2014

(Arising out of inpugned final judgnment and order dated 02/05/2013
in SA No. 507/2013 passed by the H gh Court O Judicature at

Al | ahabad)

GHAZI ABAD DEV. AUTHORI TY Petitioner(s)
VERSUS

DEVENDRA KUMAR & ANR Respondent ( s)

Date : 02/02/2015 This petition was called on for hearing today.

CORAM : HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR JUSTI CE SHI VA KI RTI SI NGH

For Petitioner(s) M. Raj eev Dubey, Adv.
M. Devesh Kumar, Adv.
For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER
| ssue fresh notice to t he unserved respondents,
returnabl e on 10. 04. 2015.
Dasti, in addition, is permtted.
(Jayant Kumar Arora) (Sneh Bal a Mehra)
Sr. P.A Assi stant Regi strar
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